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BEFORE THE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONAL BENCH, CHENNAI

Appeal No.01 of 2024 (SZ)

Petitioner 2 Prathapan K.R.,
Alappuzha
Vs.
Respondents ::: Kerala State Pollution Control Board

Through the Member Secretary Kerala
and Others.

ADDITIONAL REPORT FILED ON BEHALF OF THE 1* RESPONDENT

1. I, Smitha C.V, aged 44 years, D/o. Sri.C.I.Vishwanathan, residing at
Chakkalaparambil House, Poovathur P.O., Thrissur, Environmental Engineer,
Kerala State Pollution Control Board (hereinafter referred to as Board), District
Office, Alappuzha, hereby submit the additional report in Appeal n0.01/2024, on
behalf of the first respondent, in compliance with the direction of Honourable
National Green Tribunal, during the hearing on 31.07.2024.

2. It is humbly submitted that there is no specific guideline for lime kilns where the
raw material is organic in nature.

3. It is further respectfully submitted that, as per the circular no. PCB/T4/115/97(3)
dated 31.08.2016, lime kilns come under ORANGE category. According to the
circular no. PCB/TAC/18/2004 dated 09/08/2004, the minimum distance to be
maintained by small scale orange category units to the nearest residence is 10 m
from the unit. However there is no specific guideline clarifying whether the
activity is allowed in residential area. It is also submitted that consents have been
issued to similar lime kilns situated in residential areas.

4. Ttis most respectfully submitted that, a small pond exists in the project site. At

present there is no distance criteria to be maintained by lime kiln units to the
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5. It is further submitted that, the nearest Ramsar site is Vembanad lake which is
situated at an aerial distance of about 610 m from the unit and Pathiramanal Bird
sanctuary is situated at a distance of about 1.74 km from the unit. The photograph
showing the aerial distance from the unit to Vembanad lake and Pathiramanal
Bird sanctuary in google map is attached herewith and marked as Annexure
Rl(a). According to the item no (vi) of the Rule 4(2) of the Wetlands
(Conservation and Management) Rules, 2017, construction of a permanent nature
except for boat jetties are restricted within fifty metres from the mean high flood
level observed in the past ten years. True copy of the relevant pages of the rule is
attached herewith and marked as Annexure R1(b). As the ramsar site Vembanad
lake is a wetland this rule is applicable. As the unit is situated at an aerial
distance of about 610 m from the Vembanad lake, the unit complies with this

rule.

6. It is most respectfully submitted that, Consent to Establish can be issued to the
unit which comes under the purview of Coastal Regulation Zones (CRZ) with a
condition that “Necessary Coastal Regulation Zone (CRZ) clearance and
Environmental Clearances (EC) from the concerned authorities shall be obtained

-~ prior to commencement of construction activities” according to the Board
circular No. PCB/HO/CIRCULAR/51/2019 dated 21.01.2021. The unit has to
submit the CRZ clearance for obtaining the Consent to Operate from the Board.
However, according to the annexure-C of the circular No.
PCB/HO/SEE3/TECH/122/2021 dated 01.09.2021, Muhamma Grama Panchayat
in which the unit is situated is not included in the list of local bodies falling under
CRZ. Even though a letter was issued to the unit to submit a copy of the CRZ
clearance along with the application for consent to operate, if the unit comes
under purview of the coastal regulation zone on 26.09.2024. True copy of the

letter issued to the unit is attached herewith and marked as Annexure R1(c).
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All the facts stated above are true to the best of my knowledge, information and belief.

Dated this the 10" day of October 2024.

|

Environmental Engineer
Kerala State Pollution Control Board
District Office, Alappuzha.
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Solemnly affirmed and signed by the Deponent before me on this 10™ day of October -
2024.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017

G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive
ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water
purification, tlood mitigation, crosion control, aquifer recharge, microclimate regulation. aesthetic enhancement of
landscapes while simultaneously supporting many significant recreational. social and cultural activities, being part of

our rich cultural heritage:

\nd whereas many wetlands are threate ..gd by reclamation and degradation through drainage and landfill,
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(c) "Committee" means the National Wetlands Committee referred to in rule 6;

(d) “ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

(e) “integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of
management; and resources for management implementation;

(f)  "Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971;

(g “wetland” means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

(h)  “wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

(i) “wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

(j)  “zone of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

(2) The words and expressions used in these rules and not defined, but defined in the Act, shall have the
meanings assigned to them in the Act.

3. Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—
(a) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention;
(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest
Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
. Coastal Regulation Zone Notification, 2011 as amended from time to time.

4.  Restrietions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use' as determined by the Wetlands Authority.

(2) The following activities shall be prohibited within the wetlands, namely.-
(i) conversion for non-wetland uses including encroachment of any kind;
(ii) setting up of any industry and expansion of existing industries;

(iii) manufacture or handling or storage or disposal of construction and demolition waste covered under
the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;
(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human

settlements;

any construction of a permanent nature except for boat jetties within fifty metres from the mean high
flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

poaching. M
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In reply please refer to:- PCBDAL/60/2024-AE4 26.09.2024

From.
Environmental Engineer.

District Office, Alappuzha
Kerala State Pollution Control Board

To
Mr. Jibin G.
Proprietor M/s. GRB Lime Industries
Kudilveli. Kayippuram
Muhamma PO
Alappuzha - 688525

Sub:- Construction of M/s. GRB Lime Industries in Muhamma Grama Panchayat.
Cherthala Taluk. Alappuzha - reg.

Ref: Consent to establish No. PCB/ALP/ICE-1826/15714321/21 valid upto
31.03.2026 issued to M/s. GRB Lime Industries on 11.06.2021.

Sir,

Please refer to the above. M/s. GRB lime Lime industries, kayippuram.
Muhamma P.O, Alappuzha has granted with consent to establish valid upto 31.03.2026
from this office on 11.06.2021. The unit is located in Muhamma Grama Panchayat,
Cherthala Taluk, Alappuzha district. If the construction of the unit comes under the
purview of Coastal Regulation Zone (CRZ), a copy of CRZ clearance obtained for the
unit should be submitted along with the application to obtain Consent to Operate from

the Board. "
Your’s faithfully,

. w

Environmental Engincer
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